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Silica Sand Mining PLoject of M/s. Shri Kumara Swamy Silica Mines located

A1 SPSR Nellore District. Andhra pradesh-Site Inspection Report.

AR 1-mail was sent by Dr U} Sridharan, Director, MolEFCC, New Delhi on
07 06 2016 to this office enclosing @ representation reccived from Shri Vemareddy
Sary Kunnn Reddy, MPTC Member. Varagali, Chillakur Mandal, SPSR Nellore
Drstnel. Andhra Pradesh. Shei 3. Madan Kumar Kumar Reddy, Momidi Village,
Chillakur Mandal. SPSR Nellore District, Andhra Pradesh and Shri Meganuru Hari
Koishna Momidi Village, Chiltakur Mandal and directed this office to inspect and
cerine the matter and send a report on the issucs raised/mentioned in these

representations.

Based on this as dirccted by the Addl PCCE(CY of this office, the undersigned
nspected the praject site on 08.07.2016 along with project officials and also had
discusston with them Shie V Sharath Kumar Reddy along with onc person came
o this office and havc shown copies of representations given (o many
organizations before and alter the public hearing on 14.07.2015. The issues raised
by Shri V. Sharath Kumar Reddy were heard and the observation as well as
D lemation vathered on the issues raided in the representation during the visit arc

as wiven befow
[) A brief note about the silica sand mining

fnitallv, the Mining I case (N1l ) was pranted in favour of Shri V. Ramachandra
Reddy vide GO M/s Noo 303 of Industrics and Commerce (Mines-ii) dept
commerce dated 24.05.197> over an arved of 512.01 acre in Momidi village,
Chillakur Mandal. Nellore District. The MI. was executed on 04.09.1975 for a

period of 20 ycears.

he lease was subsequenthy transferred in favour of M/s. Shri Kumara Swamy
wlica mines. a partnership fiom of Shri Ramachandra Reddy under G.O M/s No.
100, dated 11.04.1985 and cxceuted on 01 07.1985. The mining leasec was expired
on 03.09 1995, The Government of AP has sanctioned [irst renewal of M. for
dlica cand over the reduced wrea ol 338.39 acre in Sy.No. 695/22 and 696 of
Viamidi Villase. Chillakur Mandal, Nellore District for a period of another 20
years from 04.09.1995 and it was valid upto 2015 for an area of 338.39 acre. As
per MMDR. 2015 ML rencwal has been extended upto 2025. |
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I1) The present status of the mine
I'he PA have obtained ML for an arca ol 136.944 hd of land lor silica sand mining
purpose. Of this so far they have worked manually 10 an arcd ol 70.60 ha and the

intouched/not worked area is 60,34 ha

| he mining opegrations were stopped only due o the NG | order dated 07 0820135
as they have mentioned without EC mining activity should not be carricd out. They
have allowed to remove the stocks as per the Asst.Dircctor, Mincs and Geology

order and as on today. Now no minine activity is going on.
he information gathered on the issues raised m the representation are as given
below

A. Issues raised by Shri Vemareddy Sarath Kumar Reddy.

1A report is consisting false contentions only with a view to get

I The draft

and due advantage by misleading factual aspects

It is true that some of the informations in the EIA report mentioned are wrong The
consultant who prepared the LIA report gentioned that there are no industiies
Lround 10 km radius. But during the visit it was observed that two coal-bused
thermal power plants namely Simhapurt Power Plant and Mceenakshr Foerg)
Limited and SBQ Industries are located around the mine within 10 km radius. In
addition to these, Krishnapatnam port, Oil Palm Industries and prawn farms are
Also available. A mineral processing unit (Mangalore Mineral Processing Unit) 1s
Also located adjacent to the mine. I was informed during the visit that the

consultant has agreed thal there were some mistakes and the mistakes were

corrected and submitted a corrected copy of the final EIA report o the Ministry.

il T'he project proponent has already excavated silica sand below the grou nd

)yn__l_cr__tib_lglvﬂlout_o_btzxmir_lg__linvin_'(_)l_m_L'n@l Clearance till _today. The

project proponent falsely stated in EIA report that the ground water in the

study area is 10-30 metre below the vround level. In fact, in_around the

vicinity. the ground water will evidence if a pit was dug with a depth of 1

mctre from the oround level during the Fainy season within a depth of 2 metre

from the ground level during (he summer season. he minino activity of the
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[_n*_o_[c_ct__pr_o_po_m:_nl_ig intersecting th* groun | water table. Bul the proponent

falschy stated that (hercis no intersec ion of the ground water table.

i was observed during the visit that the PA have left the abandant mined out area
i which water was observed. The pit depth appears to be more than 2 mcter at
com. nlaces 1 was unabie o confirm that whether the water in the pil was rainy
e o seopage water. But the PA have got it donc a ground water study and
based on the report it and around the arca, the ground water level is ranging from
10 to 20 metre depth. This was evidenced by the bore wells which arc located
Around the mine site. On enquin with the locals ncar the mine site, they informed

' their bore well is about 20 metre depth.

Vran the eround water leve

he M| arca being sandy and when they are making a pit even at one metre level
he surface water as well as secpage waler can be secn in their entire arca even

during summer

Only surlace water which s scepaged and also rain water collected and gol
stagnated were observed during the visit. Since the oround water level is al 10-20
metre depth and their mining activity i§ within 2 mctre, they have nol intersccted
the vround water table. And this was con firmed by their ground water study report

IS

i It is clear case of violation as the mining operations are being conducted
since 1994 to_ till date without obtaining FC as required under ETA
Notification, 1994 and I\1A  Notification, 2006. It is relevant to submit
previoushy the Silica Sand_is major mineral and prior Environmental
am_nce_is_ma_ﬂa_tol_silce_from the date of issuance of the EIA

Cle
lotification, 1994.

.

e PA have applied for 1C in the year 213 and appraisal took place on
LU 00 Tor the Tssue of TOR - The Ministry has intimated the PA that there 1s @
Ciolation in this casc and TOR was nol issucd. The PA have approached a High
Court of Andhra Pradesh and the casc was set asidc. Again the PA have applicd for
LOR 0 the Ministry and it was delayed. In the meantime Shri P. Mallikarjuna
Redds has Nled o case m the Tlon ble NG, Chennar against 47 mine owners and
the same also has been disposcd. Subsequently, he has filed an appeal in the
llon'ble Supreme Court of India and the Supreme Court of India also has not
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Admitted the case. he PA have approached the Ministry and TOR was tssued on
10082015

yreviously the ]'n_'t)']cu pmpunent excavated

It is further submitted that
silica sand to a tunc of 34,000 M.'I's illeg: outside the leased area allotted to
him. An amount_of Rs. 29,81,664/- imposed as fine aeainst the project

D."“l",“”_U_“'i“_‘;’_iiﬁﬂuf;l Demand Notice No. 6196/05/2010 dated 19.02.2014 was

v,

issued by the Deputy Director of Mines and Geology. Guntur. An amount of
Rs. 55,28,293/- was imposed as fine aeainst the project proponent and @
Mnd notice was issued by the Deput Director of Mines and Geology
Guntur vide Demand Notice No. 4823@_:}@1_5__@&&1 721.03.2016. The project

i

proponent w illfully suppressed all these facts.

No mining is going on. I'hey have erected stone pillars demarcation around their
mining leasc arcas. Sjpce no mining is geing on was dilficult to find the mining
wlivity beyond their mumng lcase areas. A vigilance team was formed along with

the surveyors, Department ol Vines and Geolog) and revenue. Fhe committee has
also inspected and submitted the report to GOy srnment of Andhra Pradesh and s
rue that an amount of Rs. 20 81,664/- was imposed as fine against the project
araponent and issued Demand Notice No. 6196/05/2010 dated 19.02.2014 by the
Deputy Director of Mines and Ceology, Guntur. An amount of Rs. 55.28.293/- was
imposed as fine against the project proponent and a demand potice was issued by
the Deputy Director of Mines and Geology, Guntur vide Demand Nolice No
4873/M5/2015 dated 21.03.2016. But later on the PA have filed a writ petiton
(W P No. 16143 ol 2016) and the Demand Notice was scl aside as per PAS praycer.

\ copy of the same 1s cnclosed as Annexure-l.

i xamine ersonally aboul the vround water table,

Though we rec uested to ¢

on of silica sand below the eround water tuble, damage caused to the

excavat
irrigation Ln@l_s_ilmllcd_in_[Ilc_mininn' yroject and other aspect during public

o

hearing, the authorities did nut eyvince any interest on the said aspect.

Durine the public hearine there was an attack against Meganuru Hart

5l'iswwomidi Village, A criminal case Was registered at

Chillakur Police station in_respect of the said issue. [mmediately after the

attack. the authorities stop yed conducting public hearine though we have

cting publiic hearihg 1~ oe - ————
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requested to continue the public hearing and providing opportunity to the

affected persons.

I'be authorities informed that they will reccive the opinions in writing within
two dav. Several persons submitted their written objections apprising adversc
affects with the mining project were submitted before the Environmental
Encincer. A.P State Pollution Control Board, Regional Office, Nellore on
21.04.2016 and requested to note their objections. We are herewith enclosing

the copies same along with translations for the kind considerations of your

kind authority. But in the minutes of mecting the said written objections

submitted by affected persons were not referred.

It was informed that during the public hearing the issucs related with ground water
table. excavation of silica sand below the ground water table, damage caused to the
irrigation canal situated in the mining project and other aspect were discussed. It
was found that there was a quarrcl took place after the public hearing committee
meeting was over and may be in view of this the same is not figuring in the
Mminuies ol the meeting

S
It was said that M/s. Aademma, Madamanur, Nellore District has raised so many

questions in writing during the public consultation. The PA got it verified that the
same person is an illiterate and not at all raised a single question by writing to a
District Fnvironmental ineineer, Nellore. Mr. Harikrishna from Momidi Village,
Ncliore District has claimed that he has owned lot of agricultural land but on the
enquiry the PA have found through RTI that PA is not at all having even a singlc

cent of land. Copyv cnclosed as Annexure-11.

vi. As the averments mentioned in the draft EIA report are all false, we

request _vour kind authority to appoint an independent committee for

examining the issues raised in our objections dated 24.04.2016 and other

issues for conducting ground level inspection for appraising real facts.

\s omven i opamnt no. ioand the Ministry mav decide on this issue. However a
vround water study was conducted by PA through an independent agency who was
former Regional Dircctor, Waterways, Government of India and submitted a copy
ol the same to the Ministry as well as Regional Office. Further the Government of
Andhra Pradesh has also appointed a sub committce Lo study the entire ground

@ﬂ(fﬂ‘“«%
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water table in two mandals namely Kota and Chillakur were 74 silica mines are
spread. They have reported that mining can be carried out upto 2.5.metre which
will ot affect ground water. Accordingly, PA has carricd out mining as per

approved mining plan below 2.5 metre.

vii. We further request to reject the proposal for Environmental Clearance to

the above project and take appropriate action in accordance with law duly
applying polluter pay principle against the project proponent who conducted
mining operations in violation of EIA Notification, 1994 and E1A Notification

2006.

Ministry may decide on this issue.
viii. We further request vour Kkind authority (o provide opportunity of
personsl hearing at the time of taking up the above issuc before the Lapert

Appraisal Committece (Non-coal Mining). | am herewith furnishing my

contract information.

Ministry may decide on this issuc.
. L -
B. Issues raised by Shri B. Madan Kumar Kumar Reddy

i. Above said mining project has been carried out by M/s. Shri Kumara
Swamy silica from 1995 in the proposed site and excavated 33,52,118 (‘Lones)

of silica ore (ill date. In semi mechanized open casl mining system which

resulted in complete change of land topography and drainage pattern. Which
attracts Section subsection 2(e) of section 6 of Envircnmental Protection Act
1986 and Rules 5(iv) and 5(vi) of E.P Act 1986 which says

It is a site speeific activity. Since the PA have mined silica sand in a manual as
well as semi mechanized ways the mining operations were carried out here and

there according to their requirement as well as based on the approved mining plan.

The mined out pits are left out and the sub grade mincral is also left by the side of
the pits It gives an appearance that there is a change in topography of the land.
- <aring channel is flowing within the ML arca. The PA informed that they have

»idened the spring canal, desilted every year and also left 50 metre free arca on

cither side of the spring canal. Photograph taken during the visit is enclosed

herewith as Annexure-I11.
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ii. Complete land site is fed by spring channels nearby and eventually the

water table is just _below 1-2 meters from the surface. Which was wrongly

coated by the project proponent as 8 meters in the draft EIA and misleading
the public, Section 4.3.2 of the 1A study on the impact on ground wate

makes no mention what so ever ot the existence of the “Sonakaluva”
(Drinking  Water Springs) which has been extensively documented by
researchers in India and clsewhere. This shows that the Consultant who has

preparced the report, paid for by the project proponent, did not care (o

understand the oround water geology of the land and its multifarious uses for

the community. To this cxtent, the socio-economic component of the study also

lacks accuracy and relevance, which can be treated as a violation under sub

section (vi) of section 8 KIA Notification 2006 which says

[

e surface water s avallable below 1-2 metre from the surface. The complete
tand sitc is nol only fed by spring channels and also fed through bore wells. The
mining  activity  is within 2 metre depth  from  the surface
Sonakaluva/Varuvukaluvu-is also a sccpage water/spring water and it is not ground
waler. Aboul the Socio-cconomic cofiponent 1SSUCs, Ministry may take up the

matter with the consultant

iii. The land where the company is now seeking to mine silica hosts sand dunes

of oreat environmental valuc and has prehistoric evidence in it. These sand

dunes store fresh water useful for agriculture in patches beneficial to
marginal farmers, mostly, SCs and OBCs. | enclose a few sample pictures of
this stretch which not only show the aesthetic heauty of the sand dunes but

also the mindless destruction causcd by indiscriminate mining. Therc are

arcas recognized in this streteh as “forest” lands as wetlands arce decmed to be

within_the purview of the forest department. I'here arc Central Rules

prohibiting diversion of wetlands for other purposes. I think that the State
legislation, Water, L.and and Trees Act also gets attracted to this stretch of

land. The EIA study makes no mention of these aspects and the analysis

conlained in it is meaningless.

As stated above the PA have carried out mining from 1975 onwards. The mined
out arca is left as such and in that pits the spring water/seepage water/rain water is

slagnated (Photographs). The sub grade mineral is just kept by the side of the old
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pit as well as recent pits. [t gives an appearance like sand dunes. It is very difficult
(o conctude whether it is a sand dune or stored/heaped sands (sub grade minerals).
Fhere s no torest land in the ML but forest arca is located on the southern side of
the ML where casurina plantation is existing. T'o this effect a statement was issued
by lorest Section Officer, State Forest Department, Government of Andhra
1. Thamminaptanam and it says that the PA have not encroached any forest

Prades
and A copy ol the same collected alter the visit is herewith enclosed as
Annexure-1V. The spring canal is also flowing up Lo some extent along the forest

boundary. There is no wetland also.

iv. In lable 1.1 salient features of EIA submitted by M/s. Kumara Swamy
mines for public consultation stated that there are 21 oil companies in
Pantapalem and about 76 silica mines which includes 3 thermal power plants

and 1 private port, in view of the surrounding silica mines. 1 request the KAC

to order the project proponent to take up a comprehensive impact study on

the Environment may help in proftecting the ccological balance in the study

area.

As given in Form Nao. A-(i).

a‘\“

v. Based on the scientific proofs provided by the SV University, Lirupathi (o

Ph.D thesis in Geology, “Resources development in the ancient dune sands in
the Nellore coastal zone between Kandaleru and Swarnamukhi rivers,
Andhra Pradesh, India” the water table is high and at about a metre even in

the worst summer. Mining below the water table is difficult and the lessee

were “excavating sand for a depth of about a metre below the water table in

rectangular block and Keeping it as heaps on the sides of an adjoinine

rectangular bloek™. Thesis also documents “f is found that mining of sand

cannol be pursued bevond a metre within water-saturated sand. Because of

high groundwater yvield, the water table cannot be also lowered by pumpine.

ltis not uncom mon (o find accidental drowning of animals and human beings

tn_these water bodies™. With just Rs. 10 lakhs as the proposed cost of mining,

there is no mechanization plan presented for extracting sand below the water

Lithle to 4 m level. The proponent to provide details of mining below the water

table without incuri g any infrastructure/mechanization costs,

X
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Synee the cntirc mining arca .« worked out. the sub grade minerals kept by the
<ide adjoining pits and heaped il ts very difficult to say whether it 1s sand dunes or
manually heaped sands. No information was available about the accidental
drowning of animals and human beings in these waler bodies. However the PA
‘nformed that during the local festival some locals fcll down into the other’s mine
pit while they were in drunken condition and death took place. After this incident
the local administration 1s keeping a vigil on (his issuc and alcohol is prohibited
during the festival days. The project cost was originally projected during 2015
when they have applied for TOR. Since they have already land (MI.) arca 15
already in their position and manual mining would be carried out the projected Rs.

|0 lakhs was sufficient during that time as informed.

ce that the MoEFCC has ordered to stop

for illegal minine without

vi. | wish to bring to your kind noti

M/s, Kumara Swamy its mining activity

Foavironmental Clearance during the period of 2005 to 2013 for which the
and Geology, Guntur directed to pay the

same Deputy Director, Mines
Mineral value of Rs. 27 60,800/~ and Royalty of Rs. 2,20,864/- demand notice
No. 6196/05/2010 dt 19-02-2014 for illegal digeine of Silica Sand which stands

as a solid Iggﬁl'_i'(_;L_i.l]c;Tnl minine of the project proponent.

A gpven it A-(v)
vii. Joint Collector of Nellore ordercd the sub collector of Gudur 10 initiate a
the

proponent, which should be considered by the EAC that the PA has erossed

roposcd

survey to report illegal eneroachment of Government l.and b

his mining boundary for the mining activity bevond his permit which is
evident that the mining is excavated beyond the carry ing_capacity of the
permit.

Fhe leint Collector and Additional Magistrate. SPSR Nellore district has directed
he Sub Collector. Gudur to conduct a jont inspection with a Revenue, Mining and
(iround Water officials to found out illegal mining in Government land and send a
detailed inspection report to his office within a weck. The Sub Collector, Gudur

has conducted a joint inspection and submitied the report. No information was

y>T
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viti. During the Public consultation and public hearing M/s. Shri Kumary

Swamy (project proponent) and the local surpunch suppressed the public to
n the proposed project during which there js 4 reported

express their views on t
arguments in front of the panel had taken place between the two parties.
Dramatically during which the PCB has announced the closer of the public
hearing meeting which was same reported in the minutes of the hearing, in

this context I strongly feel the opinion of the public re opinion must be taken

to know the facts about the proposed mine project.

Ministry may decide on this
Ancient sand dunes are being destroyed without concern for their ecological

valuce (o beneﬁ[_in_d_iLi_duzlJS\_vl]o_mn pull the political links and spread money

to corrupt officials. Common resources are plundered for personal profit. For
20 years SKMS was illegally mining and no action was taken. Even after the
NGT judements a mulling expost facto EC, considering this company for
Mﬂ_ﬂ;&@gﬂj_tgﬁcQOlls violation of EP Act, 1986. We demand that

this project be rejected and lease of mine cancelled and the site preserved for
Y

its ecological value,
e teologicai value.
About sand dunes the clarifications given in previous paras (B- i)

C. Issucs raised by Shri Meganuru Hari Krishna, Momidi Village, Chillakur

Mandal.

i. Sri Kumara Swamy Silicy mine lease have prepared a report throuoh
B.S.Lnvitech Ltd, Secunderabad. The re Jort _contains false statements.
———————~ TEPOrl contains false statements,

manipu_laledLnf'ormition and fictitious figures which are far from truth. For
example, in page no. 8 of the report regarding silica cut vocational features of
the mining area-Vermireddy Industries environmental phase it was noted that

there are no industries within 10 kms and they are not noted in the map.

s iz that some of the informations in the EIA report mentioned are wrong. The

SoTelant whe prepared the FIA report mentioned that there are no industrics
arounc 10 Xm oradius, But during the visit it was observed that rwo coal-based
iermal power plan namely Simhapuri Power Plant and Meenakshj Lneroy

Limuted and SBQ Industries are located around the mine within 10 km radius. |5
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addimon 1o these, Krishnapatnam port, Oil Palm Industries and prawn farms are
alzo available. A mincral processing unit (Mangalore Mineral Processing Unit) is

also locating adjacent to the mine.

ii. I therefore request you to rectify the above defects by taking the above

mdustries into consideration, to cancel the above meeling as a report

containing false information was placed before the Joint Collector, Nellore, to

take action against the persons concerned for preparing a false report and to

prepare a report with correct and accurate information and figures for the

next meeting for which a date may be fixed so as to avoid further

complications in the issue.

It was informed during the visit that the consultant has accepted his mistakes and

submitted the corrected linal 1A report 1o the Ministry

Shrr Vo Sarat Kumar Reddy from Varagali Village, Chillakur Mandal, SPSR
Nellore District. Andhra Pradesh has came to this office on 14.07.2016 and had
discussion with the undetrsigned about the various issues raised in his earlier
representations dated 11 052016, He also gave by hand one more representation
letter on the same day (14.07.2016) to this office mentioning that he has enclosed
many documents relating to his representation. But on perusal of his representation
it was found that except threc pages of survey and resettlement register showing

survey numbers other documents such as:

Spring Channels present in the Study area serves as a major Water resource in
the District, Proposed minc arca fall under the jurisdiction of Forest which was
clearly reported in the survey reports provided by Revenue department, Reports
by Vigilance department of Mines, Andhra Pradesh clearly explains the illegal
mining of Silica by the M/s. Sri Kumara Swamy Silica mines in their area.
Reports and Recommendations made by the Sub Committee of SEAC, AP
notes the importance of protecting the historic spring channel in the area.

were not enclosed. Then this office has immediately written a letter to Shri V.
Sarat Kumar Reddy on 18.07.2016 to send the above mentioned documents on or
betare 30.07.2016. He has submitted the documents to this office by post and this
office has received the same on 01.08.2016. On perusal of his reply it is found that
the information whatever he has furnished were already included in the reports. In
his covering letter he has also mentioned that the public opinion has not been

5, D
oI s
/
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heard. But the AP State Pollution Control Board has conducted public hearing and
the opinion of the people/public were heard, recorded and also report was
submitted to the Ministry for further necessary action.

| he site inspection report along with photographs taken during the visit and
documents collected as well as submitted by Shri V.Sarath Kumar Reddy are
herewith submitted for kind perusal and necessary action please.

T'his has the approval of Addl.PCCHF(C) vide diary no.981 dt 16.08.2016.

o

(Dr.C. Kaliyap'%ru mal)
Director (S)

Jr. C. KALIYAPERUMAL, M.E., PhD
Director (S)
. Government of India
.v.urnslr'y_f_ of Efvironmient, Forests & Climate Chatige
N 1 gi_onal Oflicz (South Eastemn Zone)
HEFL Builaing, Mo 34, Cathedral Garden Roadl,
HNungzambaklam Chennai-600 004
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Sri Kumaraswamy Silica Mines

Site : MOMIDI - 524 412, Chillakur Mandal

SPSR Nellore Dt., Andhia Pradesh. ® 8624 - 256150

Bake. . 28.08.2019

To

Dr Mohit Saxena

Scientist C/Deputy Director

Ministry of Environment, Forest and Climate change,
Govt. of India,

Indira Paryavaran Bhavan,

New Delhi.

Respected Sir,

Sub : Furnishing the required information sought by vide mait
dt:18.07.2019-Reg.

We would like to furnish the information sought by MOEF vide mail
dt.18.07.2019 for your kind consideration.

1.The total mining lease area is 129.866 Ha and its totally Government
waste land aand no forestiand involved. However, KML was analyzed
on Google/DSS and noted that the instant project completely falls
inside the forest land i.e. Circle: Guntur, Range: Nellore & Beat:
Varagali. Hence letter from competent authority in the state forest

department that no forest land is involved is to be submitted.
To the above point we sought the information from District
Forest Officer under RTI act to furnish the same to MOEF. In their reply

~ Forest dept. Govt. of Andhra Pradesh informed us as follows

7 As per the Joint Inspection Report of Momidi Reserved Forest,
Momidi Village, Chillakur Mandal of Nellore Range by the Revenue and Forest
Officials on 14.03.2017 & 15.03.2017 with reference to the Survey No.
695/22 of Momidi (V), Chillakur (M) of SPSR Nellore District it is confirmed
that the area of Survey No. 695/22 was classified as Government Dry Land
and not falling in the Forest Lands. In the Re-Survey and Re-Settlement
Register of Momidi Village the Survey No. 695/22 was mentioned as Dotted

land to the whole extent of the Survey No. and not as a Forest Land.
As per the above report there is NO Forest land involved in our
lease and entire land is Govt.Dry land. Dotted lands indicates that is Govt.

land.

Contd...... (2)

Admn. Off. 157175, Nehry Magar, GUDUR - 524 101 3P0 Hallore D A R & 0885 - 281000
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Sri Kumaraswa my Silica Mines
(-3
Site : MOMIDI - 524 412, Chillakur Manda!
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2. Location map duly authenticated by certificate from the Chief Wildlife
Warden locating the National Parks, Sanctuaries, Biosphere Reserve,
Wildlife Coridors, Tiger Reserves/Elephant Reserves (Existing
as well as proposed), if any within 10 km of the mine lease area is
to be submitted.

To the above point we sought the information from the District
Forest officer under RTI act to furnish the same to MOEF in their reply Forest
dept. Govt of Andhra Pradesh informed us as follows

As per the map submitted by the Divisional Forest Officer, Nellore
to the Asst. Director of Mines & Geology, Nellore vide Rc. No. 82/2017/F11,
dated:05.05.2017, it is to submit that, within 10 Km radius circle from the
Survey No. 695/22 in Momidi Village, the site for silica Mining, there are
Eight Nos. of Notified Reserved Forests as per the Nellore Forest Division
Working Plan for the period from 2012-13 to 2022-23. The Noaotified
Reserved Forests present with in the 10 Km Radius to the Sri Kumaraswamy
Silica Mines located at Momidi Village, Chillakur Mandal, SPSR Nellore
District are 1. Kothapatnam RF (Main Block), 2. Kothapatnam A B C, D&
E RF Blocks, 3. Momidi RF Block, 4. Thamminapatnam A & B Blocks, 5.
Thamminapatnam Extn. RF Block, 6. Udatavaripalem RF Block, 7. Ipuru RF
Block and 8. Vallipedu RF Block.

The above letter of Forest department indicates only about the
“ existence of 8 Reserve forests within 10 km radius of our mine and they
might have mentioned in the letter if any Wild life exists within 10 km radius
of our mine and as they have not mentioned this letter states that there are
no Wild life sanctuaries within 10 km radius of our mine.

3. Detail list of Flora and Fauna and their list authenticated by the State
Forest and Wildlife Department present in the mine lease area and
within 10km of the mine lease area.

To the above point we sought the information from the District
Forest officer under RTI act to furnish the same to MOEF in their reply Forest
dept. Govt of Andhra Pradesh informed us as follows

Contd......(3)
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As per the Nellore Forest Division Working Plan for the period from
2012-13 to 2022-23 and the Biological study report available with this office
along with a letter submitted by the then Divisional Forest Officer, Nellore to
the Asst. Director of Mines & Geology, Nellore vide Rc. No. 82/2017/F11,
dated: 05.05.2017 the list of Flora & Fauna within 10 Kms radius to the Sy.
No. 695/22 of Momidi Village in six pages is appended here with.

In their reply Forest dept. has furnished the required details and
we are furnishing the same for your kind consideration. Our letter to District
Forest officer under RTI act and their reply enclosed (Annexure 1,2).

4, Status of Forest clearance for the broken up area and virgin
forestland involved in the project including deposit of net present
value (NPV) and Compensatory a forestation (CA) or FC violation any
occurred since inception of the Mine is to be submitted.

Since inception of our mine in 1975 the Forest
Department Government of AP has not issued any notice regarding any
violation hence this point is not applicable to us. The entire mining has been
carried only in the given lease area and as per the mining lease deed.

5. Status of compliance of the Hon'ble Supreme Court judgement
dated 02.08.2017 in the matter of common cause Vs Union of India
(W.P.T No. 114 of 2014) is to be submitted.

We solemnly confirm that we already furnished undertaking
to MOEF New Delhi on 11 Sep 2018 in Non-Judicial Stamp notarized that we
shall comply with all the statutory requirements and judgment of Hon’ble
Supreme Court dated the 02" August2017 in Writ Petition (Civil) no.114 of
2014 in the matter of common cause versus union of India and ours.
(Annexure 3).

Contd......(4)
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6. Status of the PIL No 22 of 2017 at Hon'ble High Court of Andhra
Pradesh be submitted.

The PIL 22/2017 is still pending in Hon'ble High court of AP.
In Evidence thereof, we are herewith enclosing net copy(Annexure 4).
Further we are bringing it to your kind notice the pendency of said PIL was
brought to the notice of Hon'ble NGT south bench in Application no 187 of
2017 the NGT said in its order the pendency of the same is not impediment
L% to process of our application for grant of EC and it can be granted subject to
the outcome of the decision of Hon'ble High court. The said order was passed
by NGT on 19.9.2017and the same is enclosed herewith(Annexure 5).

7. Details regarding leaving buffer zone to the road as required under
regulation No. 109 of Metalliferous Mines regulations, 1961 is to be
submitted.

We like to submit that 50mtrs on either side of the road has
been left as buffer zone as per the regulation no.109 of Metalliferous Mines
reqgulations, 1961 this has been shown in our approved mining plan
also(Annexure 6). We would like to bring to your kind notice that 50 mtrs
on either side of the road and the road itself going through our mine has
been surrendered in our first renewal 1995 to the Government from original

& lease of 512.01 acres given in 1975.

8. Status of demand notice raised by Deputy Director of Mines and
Geology and details of the pPayment made in this regard is to be
submitted.

We receive our first demand notice dt.19.02.2014 for an
amount of Rs.29,81,664/- by The Deputy Director of Mines &Geology,
Guntur regarding this further I submit that, pertaining to cases filed on the
lease holder in the 1% instance a case was detected by the vigilance &
Enforcement Unit, Nellore and demand raised for an evaded Royalty of

Admn. OFf. * 15175, Nehru Nagar, GUDUR - 524 101, SPAF Neior 1 & 7 o 062
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Rs.29,81,664/-. Aggrieved to the notice, the lease holder has filed Writ
Petition in the Hon'ble High Court and the court has directed after the
following order as “ subject to payment of Rs.10,00,000/- by the petitioner
the Transit Forms prayed for may be accorded”. As such, the lease holder
has paid Rs.10, 00,000/- vide Challan No.19310, dated 25.03.2014 and is
getting dispatch permits. Further we like to inform you that the balance
amount of Rs.19, 81,664/- was paid by DD No.000868 dt.11.01.2019 to the
Assistant Director of Mines Geology on 11.01.2019.

The second Demand notice was issued on 24.06.2016 they issued
demand notice for an amount Rs.55, 28,293/- regarding the following
demand notice we approached the revisional authority to Government of AP
to set aside demand notice. Taking into consideration of all facts the revision
authority set aside the demand notice and disposed the case (order
enclosed). Hence as on today there is no demand notice pending against us
for any payment.

We are also enclosing the certificate from Director of Mines and
Geology under RTI act dt. 22.2.2019 that we have not done any mining
outside the lease area and there is no demand notice is pending against us
(Annexure 7).

As we could able to furnish the required information we Humbly
Request you to kindly process our proposal and issue EC to us to enable to
submit the EC to Govt. of Andhra Pradesh as per DMG letter (Annexure 8).

We are also sending the above documents to MOEF by Speed post.
Thanking you sir,
Yours faithfully,

For Sri Kumaraswamy Silica Mines
\};\_,
\ M

N
N

Managing Partner

Admn. Off. : 15/175, Nehiu Nagar, GUDUR - 524 101, SPSR Nellors 01 A P o 08621 - 251012
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FINAL ENVIRONMENTAL IMPACT
ASSESSMENT REPORT

OF

SRI KUMARASWAMY SILICA MINE

At
Survey No 695/22

Momidi village, Chillakur Mandal,
S.P.S.R. Nellore District, Andhra Pradesh

AREA OF MINING LEASE : 129.866 Ha
(NON FOREST LAND)

3.40,000 Tonnes/Annum of Silica Sand Production

December, 2018

By
M/s. SRI KUMARASWAMY SILICA MINES

Prepared By

e o
<> B.S. ENVI-TECH (P) LTD
Secunderabad - 500 017
NABET Accreditation No: NABET/EIA/1619/SA064




Annexure-7A

K

. MINUTES OF THE ENVIRONMENTAL PUBLIC HEARING HELD ON 23.04.2016

AT 11.00 AM_TO CARRY OUT SILICA SAND MINING IN AN EXTENT OF

136.944 HA OF LAND LOCATED AT SY NOS. 695/22 & 696 OF MOMIDI GRAM

PANCHAYAT, CHILLAKUR MANDAL, SPSR NELLORE DISTRICT PROPOSED
BY M/S. SRI KUMARASWAMY SILICA MINES

M/s. Sri Kumaraswamy Silica mines has submitted a proposal to carry out silica
sand mining in an extent of 136.944 Ha of land at Sy No.695/22 & 696 of Momidi
Gram Panchayat, Chillakur Mandal, SPSR Nellore District wit‘h an investment of
Rs.10.0 Lakhs. The project proponent submitted an application with mining details
duly fol|o-wing the stipulated procedure:laid down in the EIA Notification, 20086 to
the Ministry of Environmental, Foresté & Climate Change, GOI. After scrutiny of
the application, the MOEF & CC, GOI has issued letter of Terms of Reference
(TORSs) to the mining unit proponent and directed A.P. Potllution Control Board,
Regional Office, Nellore to conduct Environmental Public Hearing (EPH) with
regard to the mining of M/s. Sri Kumaraswamy Silica Mines and to submit
minutes of the proceedings to MOEF & CC, GOl as per procedure in vogue.

In 'compliance to provisions of EIA, Notification, 2006, the Environmental
Engineer (EE), APPCB, RO, Nellore has issued Environmental Public Hearing
(EPH) Notification on 21.03.2016, 30 days before the date of conduct of Public
Hearing to be held on 23.04.2016 inviting the public to offer their comments,
objections, views, clarifications and suggestions, if any, on the mining activity to
produce silica sand 340000 Tons Per Annum at Sy No.695/22 & 696 of Momidi
Gram Panchayat, Chillakur Mandal, SPSR Neliore District by Mis. Sri
Kumaraswamy Silica Mjnes. The Public Hearing Notification was published in
Telugu daily newspaper 'Andhra Jyothi' and English daily Newspaper in ‘The
Hindu' on 21.03.2016. As per the date stated in EPH Notification, the preéent
EPH was conducted on 23.04.2016 at 11.00 AM at Project Site, Momidi
Village, Chillakur Mandal, SPSR Nellore District under the Chairmanship of the

Joint Collector, Nellare, nominee of the District Collector, SPSR Nellore District &
Chairman of Environmentat Public Hearing Panel.
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GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES AND GEOLOGY
Office of thea
Daputy Director of Mines & Geology,
1/1, Ramannapet, Guntur - 7.

DEMAND NOTICE

No. 4823/M5/2015 Dated: 21-03-2016

Sub:- Mines and Minerals - Encroachment of Mining lease held by
- M/s.Kumara Swamy Sillca Mines in $y.No.695/22 & 696 of Momidi
(V), Chillakur (M), S.P.5.R Nellore District - Illegal Mining of Silica
Sand other than the leased area - Detected evasion of Royalty and

cost of Mineral of Rs. 55,28,293/- - Ralsed by the Regional Vigilance .

and Enforcement Officer, Nellore - Report submitted by the Asst.
Director of Mines and Geology, Neliore - Show cause notice issued -
Reply not submitted -~ Demand Notice issued - Reg.

Ref:- 1. Lr.No. 1785/M2/1995, dt:29-10-1985 of the ADM&G, Nellore to
the Deputy Director of Mines and Geology, Guntur.
2. This office Show Cause Notice No. 4823/M5/2015, dt:05-12-2015.
3. Lr. Dt:02.01,2016 & dt:18.02.2016 of M/s.Kumara Swamy Silica .
Mines,
ok e
Through the reference 1st cited the Asst. Director of Mines and Geology,
Nellore has submitted a vigilance report to this office according to that report the
team of officials of Regional Vigilance and Enforcement Officer, Nellore unit along with
officials of Mines & Geology Department, Nellore and local Revenue officials Chillakur
have conducted inspection of Mining leased area held by M/s.Kumara Swamy Silica
Mines for Sllica Sand located at Sy.N0.695/22 & 696 of Momidi (V), Chillakur (M),
S.P.S.R Nellore District, on 23.06.2015 & 24.06.2015 and noticed that the |ease
holder excavated and transported 16,048.00 Mts of Silica Sand from other than the
leased area, similarly the lease holder is liable to pay amounts for transportation of
excess quantity of 1,04,096.00 Mts of Silica Sand from the leased area as per rule
27(5) and 45(iv) of M.C Rules, 1960.

Further the Regional Vigilance and Enforcement Officer, Nellore has estimated
the value of excavated Silica Sand by worked out on basis of average sale values
published by Indian Bureau of Mines for the months of October2014, November’2014,
and December'2014 and requested to initiate necessary action for realization of total

amount of Rs. 55,28,293/- towards Royalty as detaited below.

Sl Item Quantity in | Sale Value Royalty in Total in

No. Mts in Rs, Rs. Rs.

1, Excess quantity 1,04,096 - 20,50,621 20,50,691
transported

2. | lllegally Mining and | 16,048 31,61,456 | 3,16.146 34,77,602
Transported ipton B B 7| _
Grand Total | 31,61,456 | 23,66,837 |55,28,293
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Accordingly a Show Cause Notice has been issued by this office through the
reference 2™ cited and directed M/s.Kumara Swamy Silica Mines to show cause
within 15 days from the date of receipt of this notice as to why action should not be
initiated under section 21(5) of Mines and Minerals (Development & Regulation)
Act, 1957. The same was received by the representative of the company, through
the reference 3" cited M/s.Kumara Swamy Silica Mines has requested this office to
furnisb certain information regarding to show causa notice issued by this office. In
this connection this office has furnished required information with a direction to get
the remaining information (Annexure) from the O/o.Asst. Director of Mines &
Geology, Nellore. But as on today the lessee has not given any compliance report to

Show cause notic¢e issued by this office.

In view of the above M/s.Kumara Swamy Silica Mines is here by requested to
pay an amount of an amount of Rs. 55,28,293/-( Fifty five Lakh Twenty eight
thousand Two hundred Ninety three Rupees oniy) as per Mines and Minerals
(Development & Regulation) Act, 1957 and M.C. Rules, 1960 within 15 days from
the date of receipt of this notice in the following Head of Account, failing which
necessary action shall be initiated for collection of the same under R.R. Act, and for
cancellation of lease as per M.C. Rules 1960 and the MMDR Act 1957.

Head of account:

Rovyalty /Seign Fee:

0853 : Non Ferrous Mining and Metallurgical Industries.
102 : Mineral Concession, Fees, Rents and Royalties,
01 : Royalty on Major Minerals.
Sale value of the Minerai: .
0853 : Non Ferrous Mining and Metallurgical Industries.
102 : Mineral Concession, Fees, Rents and Rovyalties.
81 : Other receipts.

Deputy Director of Mines & Geology (FAC),
Guntur.

To

M/s. Sri Kumara Swamy Silica Mines,
Mg.Partner: Sri. V. Kumara Swamy Reddy,
Momidi (V), Chillakur (M),

S.P.S.R Nellore District.

Copy submitted to the Director of Mines and Geology, Hyderabad for favor of
information.

Copy submitted to the Zonal Director of Mines and Geology, Ongole for favor of
information,

Copy submitted to the Regional vigilance Enforcement officer, Nellore for favor of
infermation.

o)
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Copy to the Asst. Directar of Mines & Geologyklaeglxr\ar & Vigilance) Nellere tor

information.

It is to submit that M/s.Kumara Swamy Siiica Mines has not submitted any
compliance report to the show cause notice, even after receiving the required

information regarding to show cause notfice issued by this office.

In view of the above as per instructions of Deputy Director of Mines &
Geology, Guntur the draft and fair Demand Notice has been prepared and

submitted for approval.
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OVEERNMENT OF ANDERA PRADESH
DEPARTMENT OF MINES AND GEOLOGY
Office of the
Deputy Director of Mines & Geology,
Guntur.
DEMAND NQTICE
No. 6196/Q5/2010 Dated; 19-02-2014.

Suh:- Mines and Minerals- Mining lease for Silica sand over an extent of 338.39
Acres in Sy.No. 695/22, 696 of Momidi (V), Chillakur (M), SPSR Nellore
District for a period of 20 years held by M/s. Sri Kumara Swamy Silica
Mines ~Demand notice issued — Reg.

Ref:-1.Panchanum proceedings dt: 19-08-2010 prepared durivg inspection of
mining leasc.

2, LeNo. 3619/Ve 2010 de: 21-08-2010 from the Asst.Director of Mines and
. Geohyey, Neltor
g 3'!‘] Whes Sh Smse patico Noo GlUn Q52010 dr: 22-10=-2010
4. Orders of the Hon ble Righ ¢ ourt de (9-11-2010 in W.P.No. 27709 of .
2110, »
3 Ovdérs of the Honble High Court dt: 21-12-2012 in W.P.No. 27709 of
2010.

6. L.e.No. 3619/V/2010, de: 12-4-2013 of the Ayst.Director of Mines and
Geology addressed 1o M/s. Sri Kumara Swamy Silica Mines
7. Lr.di: 30-4-2013 from the lessee,
8. Lr.No. 3619/Vg/2010 dt: 14-5-2013 of the Asst.Director of Mines and
Geuolugy, Nellore.
&&& )

In the references ! cited, the Asst.Director of Mines and Geology, Nelldre has
informed that the above subject area were nspected by the Technical staff of this office,
AsstDirector of Mines and Geology (Vigilance) Nellore, the Mandal Surveyor ol
Balavalapalli, Ozili and Chillakur and the officials of the Regional Vigilance and
Enforcement officer, Nellore and noticed certain excavations / pits outside the leased area.

Further the Asst.Director of Miges and Geology, Nellore bas informed that the

proceedings area recorded as panchapama mentoned at refeceznce 1" cited as per which the
legsee excavated / trausported 1o a quantity of 1250 Cumis Lo, ahout 14000 Metede Tones of
Silica sand illegally e, ar delered portion of ledsed area af the vme of renewal and
requested to this office kindiy tale the necess v souon for collection of the amounts duly
issuing the Show cuuse norice as per MM(D &I, Act, 1957 und M.C. Rules, 1960 as dctailed
below:

The value of Silica sansd which was excavated by the lessee M/s. Kumara Swamy
Silica Mine was worked out on the basis of average values published by the IBM news
paper for Decembcr 2009, January, 2010 & Febouary, 2010 as tullows:

Average Valuc of Silica Sand for December - 2009 : Rs. 57 Per - M.T.

Average Vatue of Silica Sand for January - 2010 : Rs. 61 Per - MLT.

Average Value of Silica Sand for February -2010: Rs. 85 Per- MLT.
Total- Rs. 203

Average for 3 months Rs. 67.67 Per MLT.
Add 20% of Bench Mark Value of I.B.M =Rs. 13.53 Per M.T.
Total Value =Rs. 81.20 Per M.T

(a) Total Value of the excavated Mineral itlegally = 34000 X 81.20 = Rs. 27,060,809

Cont...2
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(b),Roynlty to be collected @'8% on the value of the Mineral = Rs, 2,20,864
Total amount o be collected = Rs. 29,81.664

Further it is to inform that through the reference 3™ cited this office has issued
Show cause notice to Mis, Kumary Swamy Silicn Mine to submit their explanation why

Further it is informed that ngreeving the aboye Shisy tiluse notice dt: 22-10-2010
8. Kumarg Swamy Silica Mines have aprocahed the Hon'ble High cour and Hon'ble
High court vige reference 4™ gjred havegranted fntepim stay of all furthey proceedings in
pursuance of the impugned Show cauge notice dated. 22-10.2010 until further orders,

Further it Iy informed that through the reference 5" cited the Hon'ble High court
While disposing the Wris Petition leaving i open to the petitioner tp submit
eXplanation within o weeks from foday.

Further the ASSLDirector of Mines ang Geology, Nellore has informed that
Ms. Kumara Swamy Silica Mines have filed another W.P. No. 23172 of 2010 before the
Hon'ble High court against the Show cause notice dated. 25-8-2010 of the Asst.Director of

21-12-2012 with the similar-directinn a5 issued in W.P. Na. 27709 of 2010. The Show cause
notice dt, 15-8-2010 of the Asst.Director of Mines and Geology (Vigilance), Nellore also
issued for the Same amount of Rs. 28.81,664;-,

Further Asst.Director of Mines and Geology, Nellore has informed that the jessee
submitted reply to this office oy 28-01-2013. I is inofmed that as seen from the reply
submitted by the lessee the main stress was done by the lessee that the pits mentioned in the
Panchanama are in the aren of eariler under lense, which w as deleted ut the thine of repewa)
grant in year 1998 vide G.0.Ms.No. 263, Industries ynd Conimerce (M.1} department dy:
30-7-1998 ang renewal execution made gp 14-10-1998, But as ver the panchanama the pits
noticed are fregh ones and the Assistant clerks present of the lease holder at the time of
inspection are not pointed the same.

Further Asst.Director of Mines and Geology, Nellore has informed that the
conuection of the jessee that their firm never meddie with #ny un-lensed portion nor took
up any Mmining activity their in and their firm iy having extensive drea of lease to extrice
mineral, if go indulging in eXtracting of minerals in un-leased aren js highly improbable
and there is no necessity for their firm to do s0, without supporting evidence is not correct
and far awsy from the ground reality vecorded in the panchanama,

Further Asst.Director of Mines and Geology, Nellove has informed that stated by
the lessse it js a oo that an extent of 173.62 Acres of Road nurging, sona canal margins
and depleted arey was deleted at the time of 1 renewal, A5 such the Mannegunts road was
present at that time, Hence, the lessee 4L any cost does not Worked the areas of same
marging of roads sona ennals, honrder buffer MArging of leassd wrens also withouy prior
permission from (e Mines salety 7 1.B.M. But the Works / nuted pits in the panchanams
revenls that thege are dope within the safe marging of roads and soni canals. Whenever
work cither prios 1o delete the aren from the original grane aren o the time of renewal or
Later, without spej permissions it lialile for ilegal extraction. As such without such
Permissions from (i, competent nuthority the Explanations given by the lessec is not
tenable undey fgy,

Erom the above it is cjoyy that the reply given by the lessee js not convincing in

nature und pot matehed the ground reality and oy having any Suppoerting material
evidence and hence not considerable in nature,
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Finally the AsstDirector of Miungs and Geology, Nellore has requested to give
holder Mfs, Sri Kumara Swamy Silica Mine for

necessary Demand notice 1 the lease
27(3) of M.C Rules 1960, und

collection of an amouut of Ks. 20 81,6647- us per rule
M.M.D.R Act 1957.

tn view of the above circumstances M/s Kumary swmy Silica Mines is directed to
puy the above said penalty of Ky, 29,81,664/- (Rupees Twenty Nine Lakhs Eighty One
thousand, Six hindered and Sixty Four rupees only) a§ per Mines nnd Minerals (Regulation
and Development) Act 1957 and as per Rule 27(5) of M.C.Rules, 1960 with in 13 days from
the date of receipt of this notice in the following Head of Account, failing which necessary
action will be initiated, for colleetinn of (he same under R Aet and for canceltution the
lease as per M.C.Rules 1960 & MM Development and Regulation) Act 1957

Head of Account:
0853 — Non Ferrous Mining and Metallurgical Industries

102 — Mineral Concession Fees, Rents, and Royalties
81 — Other Receipts

e AT (e gg‘\/‘ _. -
Deputy Director of Mines & Geology,
Guntur.

.

‘)S::i. M/s. Kumara Swamy Silica Mines,
Momidi (Village & Post),
Chllakur (M),
S.P.8.R Nellore District.

Copy submitted ﬁ:!liéél)ireqmr‘of Miues and Geology; Hydernbad for favour of information.

Copy submitted to the Regionn) Vigliﬁinéz and Enforcement officer, Nellore for favour of
information.
Copy to Asst.Director of Mines and Gevlogy, Nellore for information.

Copy to Asst.Director of Mines and Geology (Vigilance), Nellore for information.

————
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